GOVERNMENT OF INDIA
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
LOK SABHA

UNSTARRED QUESTION NO:28
ANSWERED ON:21.07.2015
National Food Security Act
Shetty Shri Gopal Chinayya

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:
(a) the details and the salient features of the National Food Security Act;
(b) whether the Government is facing hurdles in implementing the above mentioned Act across the country;
(c) if so, the details thereof;
(d) whether the full and effective implementation of the said Act is likely to help in checking price rise; and

(e) if so, the effective steps being taken by the Government to implement the Act effectively and check price rise and black marketing?

Answer

MINISTER OF CONSUMER AFFAIRS, FOOD & PUBLIC DISTRIBUTION
(SHRIRAM VILAS PASWAN)

(a) to (e): Central Government enacted the National Food Security Act 2013 (NFSA) to provide for food and nutritional security in
human life cycle approach, by ensuring access to adequate quantity of quality food at affordable prices to people to live a life with
dignity. Salient features of the Act are at Annexure.

Before implementation of NFSA, States/Union Territories (UTs) are required to identify the eligible households and complete other
preparatory activities. Based on the preparedness and identification of beneficiaries reported by 12 States/ UTs, foodgrains under
the Act are being allocated to them. Remaining 24 States/UTs have not completed all the preparatory measures required for
implementation of the Act. Foodgrains under existing Targeted Public Distribution System (TPDS) is continuing in these States/UTs.
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NFSA entitles upto 75% of the rural population and upto 50% of the urban population to receive foodgrains at subsidised prices of Rs.
3/2/1 per kg for rice/wheat/coarse grains under TPDS, thus covering about two thirds of the population of the country. The large
coverage and highly subsidized prices of foodgrains under the Act is likely to help in checking prices of foodgrains.

Implementation of the Act is reviewed on a regular basis and necessary advisories are issued to States/UTs, wherever required.
Various meetings/conferences have also been held with the States/UTs to review their status of preparedness for implementation of
the Act and to urge them to implement the Act at the earliest. In order to ensure proper implementation of the Act, States/UTs are
impressed upon to ensure proper identification of beneficiaries through a transparent and participative process, delivery of foodgrains
by designated State agencies upto the door-steps of fair price shops, availability of adequate scientific storage facilities at various
levels, end-to-end computerisation of TPDS operations and setting up of effective grievance redressal mechanism, among others.

The Central Government is implementing the "Prevention of Black-marketing and Maintenance of Supplies of Essential Commodities
Act, 1980" through States/UTs for taking action against black-marketing of essential commodities. Central Government also
delegated powers to the State Governments/UT Administrations to issue Control Orders for regulating production, distribution, pricing
and other aspects of trading in respect of the commodities declared as essential. Under the Essential Commodities Act, 1955,
States/UTs declare stock limit in respect of the commodities declared as essential and notify it after taking concurrence of the Central
Government. The States/UTs are requested from time to time to strictly enforce the Essential Commodities Act, 1955 and Prevention
of Black-marketing and Maintenance of Supplies of Essential Commaodities Act, 1980.

Recently, a National Consultation meeting of Ministers of all States/UTs in-charge of Food and Consumer Affairs was held on
07.07.2015 in New Delhi to inter alia discuss measures necessary to ensure availability of essential commodities at reasonable
prices and implementation of NFSA.
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